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sponsored organisations in
cluding NFDC-l 7.5% 

(iH) Remittances in quarterly in
stalments. by fTlember com
panies of MPEAA-15% 
(subject to a ceiling of 
Rs. 40 lakhs per annum). 

(iv) Various usages like produc
tion and co-production of 
films in India. travel and 
Jiving expenses.. transporta
tion of employees, purchase 
of Indian films, etc.-
17.5%. 

[English] 

Constitution of Coconut Board 

4036. SHRI K.P. UNNIKRISHNAN: 

SHRI VAKKOM PURU-
SHOTHAMAN: 

Will tbe Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

(a) whether coconut Board has been 
recODstituted; 

(b) if so, tbe composition of the 
Board; 

(c) if not, the deJay for constituting 
the Board; 

(d) whether tbe Board has forwarded 
any proposaJs to deal with the situation 
arising from abnormal fall in prices of 
coconut and copra; and 

(e) jf so, the action taken thereon ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT \SHRI CHANDULAL 
CHANDRAKAR): (a) and (b). Eleven 
new members have been appointed on the 
Coconut Development Board. A Jist of 
present members is enclosed as statement. 

(c) Does not risco 

(d) No ~uch proposal has been re
ceived by the Government from the 
Coconut Development Board. 

(e) Does not arise. 

Statement 

List of Members of the Coconut Development Board 

SI. Name and designation 
No. 

] • Chairmant Coconut Development Board 

2. Agriculture Commissioner to the Government of 
India. Department of Agriculture and Cooperation, 
ell-officio 

3. Director, Central PJantation Crops Research Insti. 
tute, ex-officio 

4. Chairman, Coir Board, ex-officio 

S. Shri C. Haridas. M.P. elected by Rajya Sabha 

6. Shri O.S. Basavaraju, M.P. ejected by Lot Sabha 

7. Shri Vakkom Purushotbaman, M.P. elected by Lot 

Sabba 

8. Collector of Central Excise, Cochin 

9. Joint Secretary, Edible Oils Division 

. Chairman 

Member 

Member 

Member 

Member 

Member 

Member • 

Member 

Member 
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10. Director of Horticulture, Karnataka to represent the 
Government of Karnataka Member 

11. Director of Horticulture. Andhra Pradesh to repre
sent the State of Andbra Pradesh. Member 

12. Director of Horticulture, Orissa to represent the 
State of Orissa. Member 

13. Joint Director of Agriculture (Commercial Crops), 
Government of West Bengal to represent the State 
of West Bengal. Member 

14. Additional Director of Agriculture, Pondicherry to 
represent the Union Territory of pondicherry. Member 

15. Shri Guthala Gowda to represent the Coconut Pro
cessing Industry. Member 

Re, ision of Cbarter Policy 

4037. SHRI DAULATSlNHJI 
JADBJA: 

SHRI BH. VIJA YA KUMAR 
RAJU: 

SHRI V. SOBHANADREES
WARA RAO : 

SHRI INDRAJIT GUPTA: 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

(a) the extra area that has become 
available to foreign cnlrter fishing vessels .. 
after revising the charter policy in April, 
1985 ; 

(b) whether t his extra area will not 
harm the interests of our fishing 
industry; 

(C) the steps being taken to ensure 
that no shrimp are caught by foreign 
charter fishing vessels' ; 

(d) whether Government are consider
ing any representation for reverting to the 
40 lathom ruJe for fore ign boats ; and 

(c) if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMeNT OF RURAL DBVELop-

MENT(SHRICHANDULAL CHAND
RAKAR): (a) and (b). Due to tbe 
difficulties experienced by the Enforce
ment Authorities in implementing the 
40 fathoms limit for operation of charter
ed vessels, the Maritime Zones of India 
Rules, 1982 were amended in April, 1985 
whereby a distance limitation of 24 nauti
caJ miles was j ntroduced on the west 
coast and between Nizamapatnam and 
Paradeep on the east coast; South of 
Nizamapatnam the distance limitation is 
12 nautical miles. The 24 nautical miles 
line runs almost parallel to the 40 fatbom 
zone, and the depth is more than 
40 fathoms beyond 12 nautical miles 
south of Nizamapatnam on tbe east 
coast. In addition, some pockets having 
resource potential on the west, south-west 
and the east coasts have been excluded 
from the purview of the chartered vessels 
to protect the interest of tbe Indian 
Fishing industry. 

(c) As per the Maritime Zones Qf 
India Rules 1982 tbe Chartered Foreign 
Fishing Vessels are prohibited to under
take shrimping operation for the exploita. 
tion of coastal shrimps. Violation of the 
rules is punishable with fine as wen as 
canceJlation of charter permits. 

(d) No, Sir. 

(e) The question docs Dot arise~ 




